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Violation of Laws by Vimal and Vinod
Textile Mills, Ujjain

3962. SHRI NIHAL SINGH: will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 3143 on 11th  March,
1981 regarding violation of laws by
Vitmal and Vinod Textile Mills, Ujjain
and state :

(a) whether Vimal and Vinod Tex-
tile Mills, Ujjain in Madhya Pra-
desh is facing serious financial crisis
and if so, whether and survey report
for advancing the loan has been sub-
mitted to Government by the Govern-
ment Financial Institutions;
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(b) the amount of loan sought by
the company to run the mill and the
amount of loan approved by the Gov-
ernment; and

(c) whether any amount of pre-
vious loans is oustanding against the
company and if so, the amount there-
of, financial institution-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI MA-
GANBHAI BAROT): (a) and (b)
Binod Mills Co. Ltd. Ujjain compris-
ing of Binod Mills and Bimal Mills is
reported to be facing serious financial
crisis, The financial institutions have
not submitted any survey report to
the Union Government for advancing
loans to the Company. However, the
Company’s case was referred by the
IDBI for consideration by the Screen-
ing Committee on Sick Industries at its
meeting held on 24-9-1980 for provi-
sion of Rs. 517 lakhs interest free
funds by the Central/State Govern-
ments to meet statutory dues/overdue
creditors. The proposal wag rejected
by the Screening Committee,

The Company has not made any ap-
plication for loan to the Union Gov-
ernment nor any loan has been sanc-
tioned by the Government to the Com.
pany.

(c) As on 31.3.1981, the outstanding
amount of advances of the term lend-
ing institutions to the Company was as
given below:—

Financial Institutions Amount
Outstanding

(Rs. in lakhs)

I.DB.I. . s . . 186- 81
LF.CIL . . 5 48 0¢
M.P.F.C. 20.92
TorAL : 255719
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Norms Fixed by Government to Assigt
y States

3965. SHRI A. T, PATIL: Wil the
Minister of FINANCE be pelased to '
state:

(a) mnerms fixed by Covernment of
India, to assist States, when the funds
provided as margin money in States’
Budgets, on the basis of recommenda-
tions of the Seventh Finance Commis-
sion, are exhausted and additional ex-
penditure is necessary and incurreq by
States on natural calamities such as
floods, droughts, cyclones etc.; and

(b) the amount disbursed to the
Staes (State-wise) under the aforesaid
norms, during the current year and
the last four years, together with (i)
amounts of margin money Pprovided
in the budgets by respective States and
(ii) amount of total expenditure in-
curred by the respective States over
and above the margin money, during
the said period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Assis-
tance to States affected by natural
calamities is regulated on the basis of
the 7Tth Finance Commission’s reeom-
mendations, which have been accept-
éd by Government. When a State is af-
fected by a natural calamity and the
State Governmeént considers that the
expenditure to meet the situation wiil
be more than the margin money or
cannot be met from its own resources,
it seeks Central assistance by submit-
ting a detailed memorandum. A Cen-
tral team is deputed to visit the State
for an on-the-spot assessment of the
damage and for estimating the expen-
diture to meet the situation. The Re-
port of the Centfal team is considered
by the High Leve] Commitééé on Reé-
life. On the recommendations of the
Committee, ceilings of expénditure are
approved by theé Centre for purpéses
of Central assistence, Ceéntral 3s8is-
tance is released to the State Govern-
ment on the basis of the expenditure

.reported by it against the approved

ceilings and taking into acecount : vai-
lable margip money, in accordance with
the recommendations of the 7th Fi-
nance Commission.

(b) A statement is laiqd on the table
of the House.





